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GOVERNMENT OF KERALA

Abstract

Law DEPARTMENT—ADMINISTRATION REPORT OF THE OFFICIAL LANGUAGE
(LEGISLATIVE) ComMMIssIoON, KERALA FOR THE YEAR 2021-2022—
Review— ORDERS ISSUED

_ LAW (ADMINISTRATION-I) DEPARTMENT
G. O. (P) No.13/2022/Law Thiruvananthapuram, 23™ July 2022

" Read:— Letter N'o.495/A312022f0L(L}.C Dated 2-6-2022 of the Secretary,
Official Language (Legislative) Commission, Kerala, Thiruvananthapuram.

ORDER

‘ On the basis of the recommendation of the Parliamentary Committee
constituted under Article 344 (4) of the Constitution of India, a Presidential Order
was issued s0 as to constitute Official Language (Legislative) Commission at the
Central level. In pursuance of the said order, the Central Official Language
- (Legislative) Commission was constituted in the year 1961. Thenceforth, the Ministry

of Law, Government of India was entrusted with the responsibility of completing
necessary preparatory measures for translating Central Laws. It was also entrusted

-with the task of planning and implementing the entire programme relating to

translation of Central Laws. The Ministry was also made responsible for the
preparation of Legal Terminology and Glossary for facilitating switch-over from
English to Hindi and other Indian Languages. At that stage, it was decided that
the translation of Central Laws into Regional Languages should be done at the
Central Level in close collaboration with the appropriate agencies at the
State level. For this, the Central Government agreed to bear all the expenses of
the translation, printing and publication of the Central Acts in Regional Languages.
The above decision paved the way for the constitution of the Official Language
{Legislative) Commissions in the States. Accordingly, the Government of Kerala
vide order G.O. (Ms.) No. 42/68/Law dated 14-6-1968, constituted the Official
Language (Legislative) Commission in the State of Kerala,

3/105/2022/SMT.—1
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The Commission was constituted for the purpose of scrutinizing the
Glossary of Standard Hindi Legal Terminology prepared by the Central Official
Language (Legislative) Commission and suggesting modifications, if any,
~ with a view to make them suitable for adoption into Malayalam. This was intended
for scrutinizing the Malayalam Translations of the Central Acts, the Rules made
there under etc. prepared by the Central Official Language (Legislative) Commission.
It was also aimed at suggesting modifications to make the translations to the
Malayalam Language and for translating the State Acts, Ordinances and the Rules
- made thereunder into Malayalam. Even though the State Commission was constituted
" to scrutinize the Malayalam translation of the Central Acts prepared by the Central
Commission, the original translations are being done by the State Commission.
Thereafter, those translations are.send to the Official Language Wing of the

Legislative Department in the Ministry of Law and Justice for approval. -

'The Legislation wing of the Law Secretariat of the Government of Kerala is
translating the State Acts, Bills, Ordinances etc. Presently, the State Commission
is entrusted only with the task of translation and publication of the Central Acts.
In implementing this scheme, the Commission is functioning on the basis of the
directions issued by the Official Language Wing of the Ministry of Law and
Justice, Government of India. The Government of India is meeting the expenses in

connection with the translation, printing and publication of the Central Acts.

The Commission is the one and only institutionin the State, which has the exclusive
authority to publish the Malayalam version of the Central Acts as authoritative
- texts. : '

In view of the provisions contained in section 2 of the Authoritative Texts
{Central Laws) Act, 1973 (Act 50 of 1973), the translated version of the Central
Acts published by the State Commission are the authoritative texts of those Acts.
As such, these publications have the authority of the President of India by virtue

of the said provision, the publications of the Commission have prime importance _

especially when the Government of Kerala have decided to switch over from
English to Malayalam, the language of the Subordinate Courts. As such, the
Commission is taking maximum endeavor to publish all the Central Acts
applicable to the State of Kerala in Malayalam. The Commission considers
that such efforts would help the common man of the State to have access to the
Central Laws in Malayalam language.

The Headquarters of the Commission is at Thiruvananthapuram.
The Commission is under the administrative control of the Law Secretariat of the
Government of Kerala.

[e]
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COMPOSITION

The Commission consists of a full-time Chairperson and two full-time
Members. The Chairperson is an officer in the cadre of Special Secretary/Senior
Additional Secretary to Government, Law Secretariat, Government of Kerala and
the Members are ‘in the cadre of Additional Secretarj( to Government, Law
Department, Government Secretariat. The Secretary of the Commission is an

~ officer of the Law Department in the cadre of Joint Secretary to Government.

For the smooth functioning of the Commission, the officers in the Commission are
divided into three categories as mentioned below:

(i) Technical wing:— The Technical Wing consists of one Language Expert, four
Draftsmen, two Language Assistants, four Assistants and three Confidential
Assistants.

(ii) Sales wing:—This wing has been constimtéd as per G. O. (Ms) No.
149/1986/Law dated 22-8-1986 for selling Malayalam version of Central Acts.

Separate Officers are not appointed in this wing. Therefore, one Language

Assistant and one Assistant in the Technical wing have been posted to attend
the work of this wing.
(iii) Administrative wing:— This wing consists of the following officers:
Section Officer — 1
Assistants — 2
Accountant =1
Confidential Assistant -— 1
Office Superintendent — 1

SR

Computer Assistants = — 5+1 [Supernumerary post created
vide G. O. (P} No. 7/16/SJD dated,
20-6-2016]
7. Clerical Assistant — 1
8. Binder — 1
9. Oﬁice Attendants — 3
10. Part-time Watcher — 1
"11. Part-time Sweeper — 1
Thirty-eight (38) temporary posts have now obtained continuous sanction

for a period of one year from 1-3-2022 to 28-2-2023 vide G. O. (Rt.) No. 283/2022/
Law dated 8-3-2022.
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Organisational Chart of the Kerala Official Language (Legislative) Commission
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FUNCTIONS OF THE COMMISSION

Central Acts translated by the Assistants, Language experts and Draftsmen
in the Technical wing are submitted before the Commission for approval. After
examination with due care, the Commission approves the same with modifications,
if any. After approval by the Commission, ti'anslatpd version of these Acts are
forwarded to the Official Language Wing in the Legislative Department of the
Ministry of Law and Justice, Government of India, New Delhi. If the Official
Language Wing suggests any modifications, the translated versions will be returned
with suggestions and proposed amendments. After considering such modifications,
the translation in its final form will be sent to the Official Language Wing for
placing them before the Working Group Meeting to be held at New Delhi. After
approval of the Working Group, the Sign Manual of the nanslétion 1$ printed and
forwarded to the Official Language Wing for obtaining the authentication of
His Excellency, the President of India. The translated versions of the Acts approved
by the President of India will be published in Part XI of the Gazette of India
Extraordinary, which is set apart for Malayalam language, as provided under
section 2 of the Authoritative Texts (Central Laws) Act, 1973. This will be made
available for sale in book form from the Commission.

The Commission sells Malayalam versions of the Central Acts through approved
booksellers and agents. Besides, the Acts are also sold to the public, institutions
and Government offices. Out of the total value of the books, 75% goes to the Central
Govermnment, 20% as agents commission and the remaining 5% is given to the

- State Government as incidental expenses. The expenses for translating, printing

and publishing the Acts are borne by the Central Government.

During the period from 1-4-2021 to 31-3-2022 the sales wing of this
Commissjon after deducting 20% of the amount as agent’s commission has received
an amount of X 542.60 (Five hundred and forty-two rupees and sixty paise only)
by selling books and the same has been remitted to the account of State Bank of
India, Santi Nagar Branch, Thiruvananthapuram. Unlike in the previous year,
the sale of books were comparatively low probably due to Covid pandemic.

'PUBLICATIONS OF THE OFFICIAL LANGUAGE (LEGISLATIVE)
' COMMISSION

The Commission has so far published Malayalarh translation of 265
(Two hundred and sixty five) Central Acts in book form with. the approval of the
Official Language Wing of the Ministry of Law and Justice, Government of India.
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As a result of the effective functioning of the Sales Wing, the Malayalam version
of the Central Acts have reached out to the public to a great extent.

The Commission published the Malayalam translation of the Constitution of
India for the first time in 1974. The diglot edition of the same were published in
2007 incorporating up to Ninety-fourth amendment. In view of the huge demand
from the general public, on the request of the Commission, the Official Language
Wing of the Government of India granted permission to reprmt 2000 copies of the

diglot edition incorporating the amendments in appropriate places including one '

hundred and fourth of the Constitution of India in the 2021 edition. Based on that
the process of updating and printing the next edition of diglot edition of the

Constitution of India, incorporating such amendments is under progress in the

Government Press. After the printing is completed the same will be made availabie
to the public for sale with Government discount of 20%.

1. During the period 2021-22, translation of the  following Acts at Drafisman level
is progressing, namely —_
Mines and Minerals (Development and Regulation) Act, 1957.
The International Financial Services Centres Authority Act, 2019.
The Major Port Authorities Act, 2021. '
The Farm Laws Repeal Act, 2021.
The Dam Safety Act, 2021.
The Surrogacy (Regulation) Act, 2021.

The Commission for Air Quality Management in National Capital
Region and Adjoining Areas Act, 2021.

L

7 8. The National Institute of Food Technology Entrepreneurshlp and
Management Act, 2021,

9. The Essential Defence Services Act, 2021,
10. The Tribunals Reforms Act, 2021. |
11. The National Bank for Financing Infrastructure and Developmmt Act, 2021,
12. The National Commission for Allied and Health Care Professions Act, 2021.
13. The Armed Forces Tribunal Act, 2007,
14. Nalanda University Act, 2010.

15. The Citizenship Act, 1955,

16. The Petroleum and Natural Gas Regulatory Board Act, 2006.



17.
18,
19,
20,
21.
..
23.
24,
25.
26.
27,
28,
29,
30.
31,
32,

1.
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The Central Goods and Services Tax Act, 2017,

The Protection of Plant Varieties and Farmers Rights Act, 2001.

The Patent Act, 1970.

The Warehousing Corporation (Amendment) Act, 2005,
The Electricity Act, 2003.

The Parliament (Prevention of Disqualification) Act, 1959,
The National Tax Tribunal {Amendment) Act, 2007,

The Extradition Act, 1962.

The Airports Economic Regulatory Authority of India Act, 2008.
The Information Technology Act, 2000.

The Foreign Contribution Regulation Act, 2010.

The Indira Gandhi National Tribal University Act, 2007.
The Wakf (Amendment) Act, 2013.

The Vizil Blowers Protection Act, 2014."

The National Security Act, 1980.

The Foreign Contribution (Regulation) Act, 2010.

Il. During the period under report, the following Acts translated in Malayalam
were typed, is under scrutiny by Drafisman level, namely.—

The Jammu & Kashmir Re-organisation Act, 2019.
The Footwear design and Development Institute Act, 2017.

The Human Immuno Deficiency and Acquired Immune Deficiency
Syndrom {Prevention and Control) Act, 2017. '

The Criminal Law (Amendment) Act, 2018.

The Banning of Unregulated Depbsit Schemes Act, 2019.

The Mental Health Care Act, 2017. )

The Prevention of Money Laundeéring Act, 2002,

The Juvenile Justice (Care and Protection of éhildren) Act, 2015,
The New Delhi International Arbitration Centre Act, 2019.

. The National Medical Commission Act, 2019..

. The Companies (Amendment) Act, 2017.

. The Jammu & Kashmir Official Language Act, 2020.
3105/2022/SMT—2
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14.

15.

16.
17.
18.
i9.
20.

21.
22.
23,
24,
235.
26,

27.

28.
29.
30.
31.
32.
33.
34.
35,
 36.
37.
38.
39.
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The National Institute of Design Act, 2014.

The Prohibition of Employment as Manual Scavengers and Care
Rehabilitation Act, 2013.

The Right to Fare Compensaﬁon and Transparency in Land Acquisition,
Rehabilitation and Re-Settlement Act, 2013.

The Central Universities Act, 2009,

The Fugitive Econemic Offenders Act, 2018. ‘
Repayment and Settlement Systems Act, 2007.
The Central Sanskrit University Act, 2020.

The Farmers (Employment & Protection) Agreement on Price Assurance
and Farm Services Act, 2020.

The Protection of Children from Sexual Offenses (Amendment) Act, 2019,
The National Sports University Act, 2018.

The Real Estate (Regulation and Development) Act, 2016,

The Coinage Act, 2011.

The Code on Wages Act, 2019.

Black Money (Undisclosed Foreign Income and Assets) and Imposition .
of Tax Act, 2015,

The Commercial Courts, Commercial Division and Commercial Appellate
Division of High Courts Act, 2015,

The Essential Commodities Act, 2020.

The Bilateral Knighting of Qualified Financial Contracts Act, 2020.
The Integrated Goods and Services Tax Act, 2017,

The Goods and Services Tax (Compensation to States) Act, 2017,
The Rashtreeya Raksha University Act, 2020,

The National Commission for Indian System of Medicine Act, 2020.
The Chitty Fund Act, 1982.

The Union Territory Goods and Services Tax Act, 2017.

The Competition Act, 2002,

Indian Maritime University Act, 2008.

The Rajiv. Gandhi Institute of Petroleumn Technology Act, 2007.

The Nationai Commission for Homeopathy (Amendment) Act, 2020.
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40. The Sashastra Seema Bal Act, 2007,
41. The Institute of Teaching and Research in Ayurveda Act, 2020.
42, The Legal Metrology Act, 2009. |

IIL. The Act sent to Central QOfficial Language Wing (ALC) for approval and
placing before the Working Group Meeting— ‘

L.

The Prohibition of Electronic Cigarettes (Prohibition, manufacture,
import, export, transport, sale, distribution, storage and advertisement)
Act, 2019 |

IV. The Central Acts forwarded for scrutiny before the Commission on different
occasions:—

L.
2.

Dr. Rajendraprasad Central Agricultural University Act, 2016,
The National Capital Territory of Delhi (Recognition of Property Rights .

- of Residents in Unauthorized Colonies) Act, 2019.

5.
6.
7.

The Scheduled Castes and the Scheduled Tribes (P;c\}ention of Atrocities)

"Amendment Act, 2015,

The Aadhar (Targetted delivery of financial and other subsidies, benefits
and services) Act, 2016. . )

The National Jute Board Act, 2008.
The Consumer Protection Act, 2019.

The Collection of Statistics (Amendment) Act, 2017, .

V. The following Central Acts were approved by the Central Official Ianguage
Wing of the Working Group Meeting held on 24-3-2022

1.

2
3
4.
5

Human Rights Protection (Amendment) Act, 2019.

. Transgenders (Protection of Rights) Act, 2019.
. Direct Tax Vivad se Viswas Act, 2020.

Rights of Persons with Disabilities Act, 2016.

5. Dadra & Nagar Haveli and Damen & Diu (Merger of Union Territories)

Act, 2019,

V1. The following Central Acts were forwarded to the Government Press for
preparing Sign Manual, namely:—

. Presidents Emoluments and Pension Act, 1951.

2.

Lokpal and Lokayuktas Act, 2013.
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. Food and Safety Standards Act, 2006.

Civil Liability for Nuclear Damage Act, 2010.
Unlawful Activities (Prevention) Act, 1967.

Sexual Harrassment of Women at Workplace (Prevention, Prohlbmon &
Redressal) Act, 2013,

Limited Liability Partnership Act, 2008.

8. Land Port Authority of India Act, 2010.

9.

National Food Security Act, 2013.

VIL. The following Central Acts were sent for the authentication His Excellency,
The President of India—

L.
2
.3

- S

The Muslim Women (Protection of Rights on Mamage) Act, 2019.

National Waterways Act, 2016.

The Central Educational Institutions { Reservations in Teachers” Cadre)
Act, 2019,

The Sclencc and Engineering Research Board Act, 2008.
The South Asian University Act, 2008,
The National Green Tribunal Act, 2010.

. The Rallway Property (Unlawful Possession) Act, 1966.

VIII The following Central Acts were forwarded to.the Government Press jbr
publishing in the Central Gazette, namely.—

I.

The Chmcal Establishments (Registration and Regulatlon) Act, 2010.

2. The Bmldmg and other Construction Workers Welfare Cess Act, 1996.
3. The Petroleumt and Minerals Pipelines (Acqms:tmn of Right of User in

Land) Act, 1962.

The Salary and Allowances of Leaders of Opposition in Parliament-

Act, 1977,

IX. The following Central Acts were ﬁarwarded to the Government Press for
_ Book Publishing:—

bl A

Indian Constitution (104"’ Amendment) Act, 2019

The Unorganized Workers Social Security Act, 2008

Indian Constitution (105® Amendment) Act, 2021
The Family Courts Act. 1984 (Re-publication)




11

EXPENDITURE FOR. THE YEAR 2021-22

Surrendered/

’ Allotmen-t Expenditure
AYA - . ) Excess
No. Head of Accgunt 2021-22 in in " Expenditure in
T ¥ _ F
1 2070-00-119-98-01- 2,96,88,000  3,30,26,026 —33,38,026
© Salary -
2 2070-00-119-98-02- 7,11,000 - '5',21,784 1,89,216
Wages
3 2070-00-119-98-04- - 1,51,000 . 9,639 1,41,361
" Travel Expenses \ o
4. 2070-00-119-98-05- 4,13,000 3,49,800 63,200
Office Expenses '
5 2070-00-119-98-06- 430000 479,587 . 413
- Rent (Rent, Rate and Taxes) : ' :
Total  3,1443,000 3,43,86,836 —29,43,836

MISCELLANEOUS
(i) The Right to Information Act, 2005

Under the Right to Information Act, 2005, the Secretary, Official Language
(Legislative) Commission, Kerala, Thiruvananthapuram and the Special Secretary
{Law) have been designated as the State Public Information Officer and the
Appellate Authority respectively.

Duﬁng the financial year 2021-2022 three applications are received under the
Right to Information Act, 2005. No appeal was pending for disposal during the said
period. )

(ii) The Official Language Act

The files in the office of the Commission are dealt within Official Language
only. ' . ‘

(iil) Computerisation

As part of modernisation, the office of the'Commjssion is listed for
computerisation. ‘
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The official e-mail address maintained by the Commission are as follows,

ollc1968@gmail.com, secretary.olic@kerala.gov.in

The Official Language (Legislative) Commission, Kerala has achieved
progress in its functioning in the current year also.

To

10.

1L

12.

By order of the Go'\iernor, ‘
V. HARI NAIR.

Law Secretary.

. The Principal Accountant General (Audit), Kerala, Thimivananthapuram.

The Accountant General (A & E), Kerala, Thiruvananthapuram.

The Secretary, Secretariat of the Kerala Legislature, Thiruvananthapuram.

The General Administration (AR) Department, Government Secretariat.

The Chaixperson!Menibers, Official Language (Legislative) Commission
Kerala, Thruvananthapuram.

The Secretary, Official Language (Legislative) Commission, Kerals,
Thiruvananthapuram.

The Secretary, State Information Commission, Government of Kerala.
The Law {Nodal) Department.

The _Ofﬁce Superintendent, Law Department.

The Director, Institute of Management in Government, Thiruvananthapuram.

The Indian Institute of Public Administnitiop, Indraprastha Estate, Ring
Road, New Deihi-2.

Office Copy/Spare/Stock File.
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